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1 Nagireddy
Ramini

30-01-
2020

8,00,37,49
8

8,00,37,498 Employee
Dues

No 0 0 0 0 0 0 The claims
represent
those
pertaining
to the
outstandin
g dues of
both
current and
previous
workmen
and
employees
as per the
payroll
records of
the
company
filed by
Nagireddy
Ramini
(Head-HR
& Admin)
of
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2 None Nagendra
Prasad
Hanagodu

09-09-
2020

6,92,95,46
0

6,92,95,460 Employee
Dues

No 0 6,92,95
,460

0 0 0 None Claim of
ex-
employee
who has
filed a case
civil suit
bearing
reference
number
Original
Suit No.
513 of
2015
before the
Hon’ble IX
Additional
Chief
Judge, City
Civil
Court,
Hyderabad
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(“Civil
Court”)
against
Meenakshi
Energy
Limited
(“MEL”)
for
recovery of
money
amounting
to INR
4,34,44,06
5
(excluding
interest
claimed
@24% p.a.
from July
2015 till
CIRP
commence
ment date
07.11.2019
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of INR
2,58,51,39
5)
allegedly
payable by
MEL
during his
service
with MEL
till
November
15, 2013.
Given the
matter is
pending
before the
Civil
Court, and
the claim
has not
been
crystallised
as on date
and is
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subject to
the
outcome of
pending
matter
before the
Civil
Court, the
claim is
admitted
with the
caveat that
settlement
of this
claim is
subject to
the
outcome of
the
aforementi
oned
matter


